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THE CODE OF CRIMINAL PROCEDURE (UTTAR PRADESH
AMENDMENT) ACT, 1977

[U. P. Act No. 18 oF 1977]

[* Authoritative English Text of the Dand Prakriya Sanhita (Uttar Pradesh
Sanshodhan) Adhiniyam, 1977]

AN
ACT

further to amend the Code of Criminal Procedure, 1973 in its application to
Uttar Pradesh ‘
It 15 HEREBY enacted in the Twenty-eighth Year of the Republic of India
as follows :—
1. (1) This Act may be called the Code of Criminal Procedure (Uttar estlémtt title and
Pradesh Amendment) Act, 1977. xtent.
(2) It shall extend to the whole of Uttar Pradesh.

2. After section 167 of the Code of Criminal Procedure, 1973, as amended Insertion of new
in its application to Uttar Pradesh, the following section shall be inserted, fg:lgg_ 212}-1?9;2'

namely :—
“167-A. For the avoidance of doubts, it is hereby declared that the
Procedure on provisions of section 167 shall, so far as may be, apply also
arrest by Magis- in relation to any person arrested by, or under any order or
trate. direction of, a Magistrate, whether executive or judicial.”s
p 1;‘_51;)0r Statemient of Objects and Reasons, please se¢ Uttar Pradesh Gazette, Extraordinary, dated September
. (Passed in Hindi by the Uttar Pradesh Legislative Asserbly on September 7, 1977 and by the Uttar Pradesh
Legislative Council on Septeniber 21, 1977). 3

4 (Recei\l()ed l;‘,he assent of the President on l\llovembar 2, 1977 ungccArticle 231 of the Constitution of India
and was published in Part (i) (@) of the Legislative Supplement of the Utrar Pradesh Guzett ;
dated November 5, 1 977).() ) pD uzette Extraordinary,
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No. 182/XVII-V-1—1(Ka)-11-1982
Dated Lucknow, January 21, 1984

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
‘Governor is pleased to order the publication of the following English translation of the Dand
Prakriya Sanhita (Uttar Pradesh Sanshodhan) Adhiniyam, 1983 (Uttar Pradesh Adhiniyam
Sankhya 1 of 1984) as passed by the Uttar Pradesh Legislature and asented to by the President

on January 19, 1984 ; .
THE CODE OF CRIMINAL PROCEDURE (UTTAR PRADESH
AMENDMENT) ACT, 1983
[U. P. Act No. 1 oF 1984]
(A2 passed by the Uttar Pradesh Legisiature)
AN
ACT

further to amend the Code of Criminal Procedure, 1973 in its application to
Uttar Pradesh

IT IS HEREBY enacted in the Thirty-fourth Year of the Republic of India as
follows :—

1. (1) This Act may be called the Code of Criminal Procedure (Uttar
Pradesh Amendment) Act, 1983.

(2) It shall extend to the whole of Uttar Pradesh.

. {3) It shall come into force on such date as the State Government may by

notification specify in that behalf and different dates may be specified for
different provisions.

Short title, ex-

tent and
commencament.
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Amendmest of 2. Insection 9 of the Code of Criminal Procedure, 1973, hereinafter re-
Scc‘lgﬂflg;'fc‘ ferred to as the said Code, after sub-section (5), the follcwing sub-secticn shall
po. 20 ) be inserted, namely :

“(5-A) In the event of the death, resignation, removal or transfer of the
Sessions Judge, or of his being incapacitated by illness or otherwise for
the performance of his duties, or of his absence frcm the place at which
his court is held, the senior-most among the Additional Sessicns Judges,
and the Assistant Sessions Judges present at the place, and in their

absence the Chief Judicial Magistrate shall without relinquishing his.

ordinary duties, assume charge of the cffice of the Sessions Judge and
continue in charge thercof until the office is resumed by the Sessions
Judge or assumed by an officer appointed thereto, and shall subject to
the provision of this Code and anv rules made by the High Court in this
behalf, exercise any of the powers of the Sessions Judge.”

Amendment ef 3

section 12, In section 12 of the said Code, after sub-section (3), the follcwing sub-

section shall be inserted, pamely :

“(4) Where the Office of the Chief Judicial Magistrate is vacant or he is
incapacitated by illness, absence or otherwise for the performance of his
duties, the senior-most among the Additional Chief Judicial Megistr: te’
and other Judicial Magistrates present at the place, and in their absence

the District Magistrate and in his absence the senior-moest Fxecutve:

Magistrate shall dispose of the urgent work of the Chief Judicial
Magistrate.” .

Agiendmgnf of 4. 1In section 16 of the said Code, after sub-secticn (3), the follcwing sub-
section 16. section shall be inserted, namely :

*(4) Where the Office of the Chief Metropolitan Magistrate is vacant cr

he is incapacitated by illness, absence or otherwise for the performance of

his duties, the senior-most among the Additional Chief Metropolitan Magis-
trates and other Metropolitan Magistrates present at the place, shall dis-
pose of the urgent work of the Chief Metropolitan Magistrate.”

Amendment of 5. Insection 20 of the said Code, after sub-section (5), the following sub~
section 20. section shall be inserted, namely :

‘(6) the State Government may delegate its powers under sub-
section (4) to the District Magistrate.” '

Amencment of 6. Insection 26 of the said Code, for clause (b), the following clause shallb
section 26. be substituted, namely :

“(b) any offence under any other law may be tried :—

(i) when any court is mentioned. in this behalf insuch law, by
such court, or by any court superior in rank to such court, and

(ii) when no court is so mentioned, by any court by which such
offence is shown in the First Schedule to be triable, cr by any court
-superior in rank to such court.”

Amendment of 7. Insection 54 of the said Code, the following sentence shall be inserted
section 54, at the end, namely :

“The registered medical practitioner shall forthwith furnish to the
arrested person a copy of the report of such exzmination free of cost.””

Insertion of new 8. After section 54 of the said Code, the following section shall be inser-
section 54-A. ted, namely :

“54-A. When a person is arrested on a charge of ccnrmitting an offence

. . and his test identification by any witness is censidered neces-

'fie:; ‘df;?“f}g;" sary by any court having jurisdicticn, it shall be jewfulfor an

accused. Exccutive Magistrate acting at the instance ¢f such ccurt,
to hold test identification of the person arrested.””

i o
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Amendment of
section 81.

Amendment of
section 436.

Amendment of
section 484.

Amendment of
First Schedule.

9. Insection 81 of the said Code, in sub-section (1), the following third
proviso shall be inserted, namely :

“Provided also that where such person is not released on bail or where
he fails to give such security as aforesaid, the Chief Judicial Magistrate
in the case of a non-bailable offence or any Judicial Magistrate in the case
of a bailable offence may pass such orders as he thinks fit for his custody
till such time as may be necessary for his removal to the court which
issued the warrant.”

10. In section436 of the said Code, in sub-section (1), in the first proviso,
for the word “‘discharge” the word “‘release’ shall be substituted.

11. Insection 484 of the said Code, in sub-section (2), in clause (a), gfter
the proviso, the following further proviso shall be inserted, namely :

“Provided further that the provisions of section 326 of this Code as
amended by the Code of Criminal Procedure (Uttar Pradesh Amendment)
Act, 1976 shall apply also to every trial pending ina Court of Session at
the commencement of this Code and also pending at the commencement of
the Code of Criminal Procedure (Uttar Pradesh. Amendment) Act, 1983.”

12. Inthe First Schedule to thesaid Code, inthe entries relating to
section 363 of the Indian Penal Code, in column 5. for the existing words, the
words “Non-bailable*® shall be substituted.

By order,
G. B. SINGH,
Sachiv.
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No. 717 (2) /XVII-V—]-1 (Ka) 12-1991
Dated Lucknow,%April 2, 1991
In pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,

the Governor is pleased to order the publication of the following English translation of the

Dand Prakriya Sanhita (Uttar Pradesh Sansodhan) Adhiniyam, 1991 (Uttar Pradesh Adhiniyam
Sankhya 18 of 1991) as passe

_ d by the Uttar Pradesh Legislature and assented to by the
President on March 27, 1991, -

THE CODE OF CRIMINAL PROCEDURE (UTTAR PRADESH
AMENDMENT) ACT, 1991

(U. P. Act nNo. 18 oF 1991)
[As passed by the U. P. Legisiature]
' AN
- . . E ACT = .= - . -
 further to amend the Code of Criminal Procedure, 1973 in"its application to
- Uttar Pradesh. s =

IT 1s HEREBY enacted in the Forty-second Year of the Republic of India
as follows :— : '

Short title, extent 1. (1) This Act may be called the Code of Criminal] Procedure (Uttar
andcommencement Pradesh Amendment) Act.l-IEJBl. s SR

(2) It shall extend to the whole of Uttar Pradesh. _
(3) I: chall b2 de>med ‘0 have come into force on February 16, 1991.

Amendment of 2. In section 24 of tﬁ; Code of Criminal Procedure, 1973, hersinafter
seclion 24  of  referred to as the said Code :—

Act no. 2 of 1974

- (@) in sub-section (1), the words “after consultation with the High
Court,” shall be omitted; .

(8) sub-sections (4), (5) and (6) shall be omitted |
(¢} in ‘sub-section (7), the words “or sub-section (6)” shall be omitted.




AT AW HAINN T, 4 5%, 1901 3

3. [Insection 321 of th2 said Cole afrer th: words “in chargs of a case "tt".““dsm’“‘ of
may” the words “on the writtsa parmission of the State Goverament to that section 21
effect (which shall bs filed in Court)”, shall be inserted.

4. (1) The Code of Criminal Procedure (Uttar Pradesh Amendment) Repeal and |
Ordinance, 1991, is hereby repealed. saving .

(2) Notwithstanding such repzal, anything done or any action taken
under the provisions of the said Code, as amended by the Ordinance referred
to in sub-section (1), shali be deemed to have bzsea done or taken uader the
corresponding provisions of the said Code, as amsnded by this Act, as if the
provisions of this Act were in force at all material times,

By order,
NARAYAN DAS;
Sachivs

FoTT070 oo o 2 mvo(fravo)- (28)-1991-850(FF0) 1
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extent snd
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No. 2544 (2) /XVII-V-1—1(KA) 22-1992
Dated Lucknow, July 28, 1992

IN pursuance of the provisions of clause.(3) of Article 348 of the
Constitution of India, the Governor is pleased to order the publication
of the following "English translation of the Dand Prakriya Sanhita
(Uttar Pradesh Sanshodhan) Adhiniyam, 1292 (Uttar Pradesh Adhini-
yam Sankhya 17 of 1992) as passed by the Uttar Pradesh Legislature
and assented to by the President on July 24, 1092,

THE CODE OF CRIMINAL PROCEDURE (UTTAR PRADESH
AMENDMENT) ACT, 1992 _
(U. P. Acrt No. 1T oF 1992}
[As passed by the U. P. Legislature]

AN
ACT

further to emend the Code nf Criminal Procedure, 1973 in its
application to Uttar Pradesh.

IT 1S HEREBY enacted in the Forty.third Year of the Republic of
India as follows :—

1. (1) This Act may he called the Code of Criminal Procedure
(Uttar Pradesh Amendment) Act, 1992.
(2) It shall extend to the whole of Uttar Pradesh.
(3) It shell come into force on such date as the State Govern-
ment may, by notification, appoint in this behalf,
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. . . A of
2. In section 357 of the Code of Criminal Procedure, 1973, . me:} o

(a) in sub-section (1), after clause (d), the following proviso no.2of 1974
shall be inserted, namely :—
“Provided that if a person who may receive compensation
under clauses (b), (¢) ‘and (d) is a member of the
Scheduled Castes or the Schrduled Tribes and the person
sentenced is not a member of such Castes or Tribes,
the Court shall order the whole or any part of the fine
recovered to be applied in payment of such compensation.”

(b) for sub-section (3) the following sub-section shall be
substituted, namely :—

“(3) When the Court imposes a sentence, of which fine
does not form a part, the Court may, and where the person
who has sufferred the loss or injury is a member of the
Scheduled Castes or the Scheduled Tribes and the person
sentenced is not a member of such Castes or Tribes the

. Court shall, when passing judgement, order the person
sentenced to pay, by way of compensation, such amount as
may be specified in the order to the person who has suffer-
red any loss or injury by reason of the act for which the
person has been so sentenced.” ]

(¢) after sub-section (5), the following Explanation, shall be
inserted, namely :—

' “Explanation—For the purposes of this section the expres-

sions “‘Scheduled Castes” and “Scheduled Tribes” shall have

the meanings respectively assigned to them in clauses (24)
and (25) of Article 366 of the Constitution.” ‘

By order,
N. K. NARANG,
Bachiv.
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© o No.2927 Q)XVI-V-1—1 (KA) 30-1999
 Dated Lucknow, December 29, 2000 _
IN pursuasce of the provisions of clause {35- of 'Aftiulu 148 of the Constitution of India, .
the Governor is pleased to order tie publication of tho following English translation of
the Dz nd Prakriya Sambhita (Uttar Pradesh Sanshodhan) Adbipiyam,. 1899 (Uttar Pradesh '
Adhiniyam Sankhya 36 of 2000) as pzssed by the Uttar rradesh Legislature and. assented
to by the President. on December 5, 2000 i — :
' THE CODE OF CRIMINAL PROCEDURE (UTT
: . AMENDMENT) ACT, 1999

(U. P. ACT No. 36 cF 2000)
(As pussed by the Uttar Pradesh Legislature)

\R PRADESH.

AN

: . ACT _

~ further to amend the” Code of Criminal Procedure, 1973 in its appli-
cation to Uttar Pradesh. : : e S

1r 1s HEREBY ¢ pacted in . the Fiftieth Year of the .sznp.lic'of'lndiﬁ as

follows — .
skort tite, 1. (1) This Act.may be called the Code of Criminal Progedure (Uttar
extent s Pradesh Amendment) Aot, IQ‘JS‘. | 3 i
: _ (2) 1t shall extend to the whole of Uttar P:adesh. : &

(3) 1tsnall w:nc_' ¢ into force on such date as the State Government

may, by notification, appolnt in this behalf, e

wmaﬂ-c’f ‘». In section 125 of the Code of Criminal Procedure, 1973, heuil- _
- after referred to as the principal Act,— : : i :

srtin- 1235 of : .- : 3 :
“t_”'znf 174 (a) in sub-section (1), for the words “five hundred rapees’” the

 words “five thousand rupees” shall be substituted §
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A

SRR
- insetted; namely :—

- person clai

¥

'B) after sub-section (5‘)/,, ’tli;e"; following sub-section, shall be

. %(6) Whercina proceeding under this soction  it. appears to

* the Magistrate that tho porson claiming maintonanoe is in need .. .

- of immediate relief for his support and the necessary expenses of . - o

" “the proceeding, the Magistrate may, on-his application, order the -

. person against whom the maintonanoce is olaimed, to paytothe - = - -
ing the maintenance, during the pendenmoy of the -

prooceeding such monthly allowdnce not exceeding. five thousand - ° o

" consider ‘reasonable and such order shall boenforceable as an. o
' ordo’rofmainto,nunce.”f B R AT I o

s

. 3. Ta seétion>il'_2'_z bf V_tt_‘ze priacipal Aot, ,sab's,edti‘on ('1),} in the
- proviso for the words- “five hundred rupees” the words “five thousand
- rupeos” shall be substituted. T o i

" Byotder, . :
IR Y.R. TRIPATHI,
S " Pramukh Sachiv,

_rupees and . such -expenses of the. proceeding as the Magistrate -

y Lot

. Amendmentof
k-sqoﬂot,xlz!"v-' S
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No. 345(2)/LXXIX-V-1-1i-1(Ka)17-2011
Dated Lucknow, May 09, 2011
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following english translation of the Dand Prakriya Sanhita (Uttar.
Pradesh Sanshodhan) Adhiniyam, 2011 (Uttar Pradesh Adhiniyam Sankhya 15 of 2011) as passed by the
Uttar Pradesh Legislature and assented to by the Governor on May 3, 2011. '

THE CODE OF CRIMINAL PROCEDURE (UTTAR PRADESH
. AMENDMENT) ACT, 2011
(U.P. ACcTNO. 15 OF 2011}
[As passed by the Uttar Pradesh LewsKatw e]
AN
. ACT
to amend the Code of Criminal Procedure, 1973 in its application to Uttar Pradesh.

IT Is HEREBY enacled in the Sixty-second Year of the Fepublic of India as follows -

Short tiile o 1. This Act may be called the Code of Criminal Procedure (Uttar Pradesh
Amendment) Act, 2011, '



Wmmwwogﬁé 2011 : 3

2. In section 125 of the Code of Criminal Procedure, 1973 as amended inits Amendment of
application to Uttar Pradesh hereinafter referred to as the principal Act in 5“’;""{?;7‘3’““
no. o0
sub-section (6) the words "not exceeding five thousand rupees" shail be omitted. :

3. Provisions of the Code of Criminal Procedure (Uttar Pradesh Amendment) ~ Omission of
Act, 1999 (UP. Act no. 36 of 2000) - regarding amendment of sub-section (1) of ~eaurdant
section 125 and sub-section (1) of section 127 of the principal Act which have become provision?
redundant consequent upon the commencement of the Code of Criminal Procedure

(Amendment) Act, 2001 (Act no. 50 of 2001) enacted by Parliament, shall stand
omitted. ‘

STATEMENT OF OBJECTS AND REASONS

‘A ceiling of rupees five hundred was prescnbed in section 125 and section 127 of the Code of
Criminal Procedure; 1973 (Act no. 2 of 1974). The said ceiling of rupees five hundred was replaced by
rupees five thousand by amendmg the said Code in its apphcatxon to Uttar Pradesh by the Code of Crithinal ‘
"Procedure (Uttar Pradesh- Amendment) Act, 1999 (U.P. Act no. 36 of 2000). Since, in view of the cost of
living index continually rising, retention of a maximum ceiliﬁg was not considered to be justified by the
Government of India, the said ceiling was reméved by amén-ding-the said Code by the Code of Criminal
Procedure (Amendment) Act, 2001 (Act no. 50 of 2001). Consequent upon the said amendment by the
Government of India, it has been.considered necessary to remove the said ceiling of rupees five thousand
in the Code of Crimina} Procedure, 1973 as applicable to Uttar Pradesh. 1t has, therefore, been decided to
amend the Code of Criminal Procedure, 1973 in its application to Uttar Pradesh to remove the said cethng
’and to omit the provxsmns regarding amendment of sub-section (1) of section 125 and sub-section (1) of
section 127 of the said Act no. 36 of 2000 which have become redundant consequent upon the
commencement of the said Act no. 50 of 2001,

The Code of Criminal Procedure (Uttar Pradesh Amendment) Bill, 2011 is introduced
accordingly. ‘

By order,
K.K. SHARMA,
Pramukh Sachiv.

Horaogofio-toflo 112 AT (fRo)—2011(222)-509 Rt~ Ege /2 STHE) |
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No. 1058 (2)/LXXIX-V-1-19-1(ka)-20-2018
‘Dated Lucknow, June 6,2019

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
. pleased to order the publication of the foliowiﬁg English translation of the Dand Prakriya Samhita (Uttar
Pradesh Sanshodhan) Adhiniyam, 2018 (Uttar Pradesh Adhiniyam Sankhya 4 of 2019) as passed by the
Uttar Pradesh Legislature and assented to by the President on June 1, 2019. The Grih (Pollce) Anubhag—9
is administratively concerned with the said Adhiniyam.
« THE CODE OF CRIMINAL PROCEDURE (UTTAR PRADESH AMENDMENT)
. ACT, 2018
(U.P. Actno. 4 0of 2019)
[As passed by the Uttar Pradesh Legislature)
AN
ACT
Jurtner 10 amend the Code of Criminal Procedure, 1973 in zts application to
Ultar Pradesh.
IT IS HEREBY enacted in the Slxty ninth Year of the Republic of India as follows :-
Short title h 1. This Act may be called the Code of Criminal Procedure (Uttar Pradesh
Amendment) Act,"2018.

Insertion of ' ‘2. In the Code of Criminal Procedure 1973 as amehded in its application to

fsi[?: 4,33 fiilg_,:i Uttar Pradesh, affer section 437-A the following section shall be inserted, namely:—

as amended in its
application to
Uttar Pradesh
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~ “438. (1) Where any 'per‘son has reason to believe that he may be a_rrested on
Dirmion for accusfation of havin.g committed a non-bailable offence, he -
grantofbailto  May apply to the High Court or the Court of S¢ssion for a

person direction under this section that in the event of such arrest’
‘ :ﬂizhc“dmg he shall be released on bail; and that Court may, after

taking into consideration, inter alia, the fo]loWing factors,
namely:— ' 7 '

(i) the nature and gravity of the accusation;

(ii) the antecedents of the applicant including the fact as to whether he
has previously undergone imprisonment on conviction by a Court in respect
of any cognizable offence;

(iii) the possibility of the appllcant to fl¢e from _]USIICB and

(iv) where the accusation has been made with the object of injuring or
. humiliating the applicant by having him so arrested,;

either reject the application forthwith or issue an interim order for the
grant of anticipatory bail:

Provided that where the High Court or, as the case may be, the Court of
Session, has not passed any interim order under this sub-section or has
rejected the application for grant of anticipatory bail, it shall be open to an
officer in-charge of a police station to arrest, without warrant, the applicant
-on the basis of the accusation apprehended in such application.

(2) Where the High Court or, as the case may be, the Court of Session,”
considers it expedient to issue an interim order to grant anticipatory bail under sub-
section (1) the Court shall indicate therein the date, on which the application for
grant of anticipatory bail shall be finally heard for passing an order thereon, as the
Court may deem fit, arid if the Court passes any order granting anticipatory bail, such
order shall include inter alia the following condmons namely:—

(i) that the apphcant shall make hlmself available for mterrogatlon by a
police officer as and when required;
(ii) that the apphcant shall not, dlrect]y or indirectly, make any
.inducement, threat or promise to any person acquainted with the facts of the
case so as to dissuade hlm from disclosing such facts to the Court or to any
police officer;
(iii) that the applicant shall not leave India without the - previous
permission of the Court; and
(iv) such other conditions as may be imposed under sub-section (3) of
section 437, as if the bail were granted under that section.
Explanation:-The final order made on an application for direction under
sub-section (1); shall not be construed as an interlocutory order for the
purpose of this Code. ' ' :

~ {(3) Where the Court grants an interim order under sub-sectlon (1), it shall
forthwith cause a notice being not less than seven days notice, together with a copy of
such order to be served on the Public Prosecutor and the Superintendent of Police, wnth
a view to give the Public Prosecutor a reasonable opportumty of being heard when tie
application shall be finally heard by the Court.
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(4) On the date indicated in the interim order under sub-section (2), the Court
shall hear the Public Prosecutor and the applicant and after due consideration of their
contentrons it may either confirm, modify or cancel the interim order

(5) The High Court or the Court of Session, as the case may be, shall finally
dispose of an application for grant of anticipatory bail under sub-section (1), within
thirty days of the date of such application. :

(6) Provisions of this section shall not be applicable,—
(a) to the offences arising out of —
(i) the Unlawful Activities (Prevention) Act, 1967,
(ii) the Narcotic Drugs and Psychotropic Substances Act, 1985;"
(iif) the Official Secret Act, 1923;
(iv) the Uttar Pradesh Gangsters and Anti-Social Activities
(Prevention) Act, 1986. '
(b) in the offences, in which death sentence can be awarded

(7) If an application under this sectron has been made by any person to the
High Court, no application by the same person shall be entertained by the Court of
Session.”

STATEMENT OF OBJECTS AND REASONS

Section 438 of the Code of Criminal Procedure 1973, regarding the provision of
antieipatory bail, was omitted by the. Code of Criminal Pfocedure (Uttar Pradesh Amendment)
~ Act, 1976 (U.P. Act no. 16 of 1976). There is continuous demand for its revival. Writ petitions
have also been filed before the Hon’ble Courts for its revival in Uttar Pradesh. The State Law
Commission has, in its third report in 2009, also recommended for reviving the provisions of the
said section. With a'view to considering the revival of the provisions of the said sectlon, a
committee has been constituted under the chairmanship of the Principal Secretary to the
Government of Uttar Pradesh in Home Department, consisting of the Special Secretary of
Judicial Department, Special Secretary of the Legislative Department, Dlreetor General of
Prosecution and Additional Director General of Police (Crime}, as the members thereof. The
said committee has recommended that the provisions of the said section should be revived with "
certain modifications. After consrdermg the recommendation of the said committee, it has been
decided to amend the Code of Criminal Procedure, 1973 in its application to Uttar Pradesh to

revive the provisions of section 438 thereof with certain modifications.

The Code of Criminal Procedure (Uttar Pradesh Amendment) Bill, 2018 is mtroduced
accoramngly.

By order,
SANJAI KHARE,
Pramukh Sachiv.
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